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1t will be marginasl, that is, one or two
points As far as agrreultural commo-
dities are concerned, it is 2883 This s
the latest figure, that 1s, last month
In respect of individual commeodities, I
cannot say whether in terms of trade,
it 12 ;n favour of agriculture or in fa-
vour of manufactured gcods The ge-
neral mdex position 1s that it 1s still
margmally in favour of producers
So far as the procuremen{ policy 18
concerned—1t 18 an All India policy—
we have to apply it to the country as
a whole including Tripura 4nd Assam

1244 hrs.

PONDICHERRY BUDGET, 1976-77—
GENERAL DISCUSSION AND
DEMANDS* FOR GRANTS 1976-77

MR SPEARKER We now take up
discussion on the budget and also the
Demands for Grants of the State of
Pondicherry

DEMAND NO 1—LEGISLATIVE ASSEMSBLY
MR SPEAKER Motion moved

“That a sum not exceeding Rs
3,32, 000 on Revcnue Account be
Etanted to the Piesident out of the
Consolidated Fund of the Union Ter-
titory of Pondicherry to defray the
tharges which will come 1n course
of payment during the vear ending
the 31sl day of March, 1977 in res-
pect of ‘Legislative Assembly’

DFManp No 2—ADMINI~TRATOR

MR SPEAKER Motion moved

‘That a sum not exceeding Rs
10,000 on Revenue Account be
granted to the Premident out of the
Consolidated Fund of the Urion Ter
ritory of Pondicherry to defray the
<harges which will come in course
of paymeni during the Year ending
the 31st day of March, 1977 in res.
pect of ‘Admimstrator’

l. Dsse, & D.G

DEManp NO. 3—COUNCIL oF MINIS.
TERS

MR SPEAKER Motion moved

That a surn not exceeding Rs.
1,19,000 on Revenue Account be
granted to the Presideni out of the
Consolidated Fung of the Union Ter-
ritory of Pondicherry to defray the
charges which will come i1n course of
payment during the year ending the
31st day of March, 1977 in respect
of Council of Mimsters' ™

4—ADMINISTRATION OF
JUSTICE

DEMAND NO

MR SPEAKER Motion moved

*That a sum not exceedmg Rs
16,18 000 on Revenue Account be
granteg io the President out of the
Consolidated Fund of the Union
Ternitory of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1977 in res-
pect of Adminsiration of Justice'”

DEMAND No 5—ELECIIONS

MR SPEAKER Motion moved

That a sum not exceeding Rs.
197000 on Revenue Account be
granted (o the President out of the
Consolidaied Fund of the Union Ter-
ritory of Pondicherry to defray the
tharges which will come 1n course
of payment during the vear ending
the 31st day of March, 1977 in res.
pect of Eleclions’'”

DrFManp No 6—REVENUE
MR SPEAKER Motion moved

Thal a sum nol exceeding Rs.
6305000 un Revenue Account be
granted {o the President out of the
Consolidated Fund of the Unmion Ter-
ntory of Pondicherry to defray the
chargegs which will come in coursa

*Moved with the recommendation of the President.

2752 LS—86
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of payment during the year ending
the 31st day of March, 1977 in res-
pect of ‘Revenue'.”

DEMANp No, 7—STATES TAx
MR. SPEAKER: Motion moved:

“That a sum nol exceeding Ras.
8,863,000 on Revenue Account be
granied to the President out of the
Consolidated Fund of the Union Ter-
rilory of Pondicherry to defray the
charges which will come in course
of payment during the year endmg
the 31st day of March, 1977 in res-
pect of 'Sales Tax".”

Duemanp No 8—TaxeEs ON VEHICLES
MR. SPEAKER Molion moved-

“That a sum not exceeding Rs.
2,10,000 on Revenue Account be
granted to the President oui of the
Consoliduted Fund of the Union Ter-
ritory of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1977 in res-
pect ot ‘Taxes on Vehicles'.”

DEMAND N7, Y--SECRETARIAT
MR. SPEAKER: Motion moved:

“That a sum not exceeding Hs.
25,690,000 on Revenue Accouni be
granted to the President out of the
Consolidated Fund of the Union Ter-
ritory of Pondicherry to defray the
charges which will come in course
of payment during ihe year ending
the 31st day of March, 1977 in res-
pect of ‘Secretariat'.”

DEMANp NoO. 10—DISTRieT ADMINISTRAA

TION

MR. SPEAKER- Motion moved:

“That a sum not exceeding Rs.
60.56,000 on Revenue Account and
not exceeding Rs. 15,00,000 on Capi-
tal Account be granted to the Presi.
dent nut of the Consolidated Fund
of the Union Territory of Pondi-

DEMaND No.

DEMany No.
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cherry to defray the chargey which
will come In course of payment dur-
ing the year ending the 31st day of
March, 1877 in respect of ‘District
Administration’.”

11—TREABURY AND
ACCOUNTS ADMINISTRATION

MR, SPEAKER: Motion moved:

“That a sum nof exceeding Rs
15,843,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union Ter-
ritory of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1977 in res.
pect of 'Treasury and Accounts Ade
munistration’.”

DrMaND NO. 12 —POLIct
MR. SPEAKER: Motion moved:

“That a sum not 3xceeding Rs.
94,609,000 on Revenue Account be
granted to the President out of the
Conspolidateg Fund of the Union Ter-
ritory of Pondicherry to defray the
charges which will come 1n course of
payment during the year ending the
31st day of March, 1977 in respect
of ‘Police’.”

DEMAND No 13—JAILS
MR. SPEAKER: Molion moved;

“That a sum not exceeding Rs.
5,01,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union Ter-
ritory of Pondicherry to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1977 in respect
of ‘Jails'.”

14—STATIONERY  AND
PRINTING

MR. SPEAKER': Motion moved:

“That a sum not exceeding Rs
17,16,000 on Revenue Account be
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granfed fo the President out of the
Consohdated Fund of the Union Ter-
nitory of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1977 in res-
pect of ‘Stationery and Printing'”

DEMAND No 15-—MISCELLANEQUs AD-
MINISTRATIVE GENERAL SERVICES

MR SPEAKER Motion moved

“That a sum not exceeding Rs
23,58,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union Ter
ntory of Pondicherry to defray {ihe
charges which will come m course
of paymen{ durng the year ending
the 31st day of March, 1977 1n 1es.
pect of ‘Miscellaneous Administra-
tive Geneiral Services'”

DEMAND NO 16—RFTIRFMENT BENEFITS

MR SPEAKER Motion moved

“That a sum not excecding Rs
31,96 000 on Revenue Account be
granted to the President ouf of the
Consolidateq Fund of The Union Ter-
ritory of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the Jlst day of March, 1977 in res-
pect of ‘Retirement Benefits' "

DEMaND No 17—PusLic WoRrks
MR SPEAKER Motion moved

“That & sum not exceeduing Rs
2,73,84,000 on Revenue Account and
not exceeding Rs 1,52,12,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the Union Territory of Pon-
dicherry to defray the charges
which will come 1n course of pay-
ment durmng fhe year ending the
8lst day of March, 1897 in respect
of ‘Public Works’.”
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DEManp NO, 18—EDUCATION
MR. SPEAKER Motion moved:

“That a sum not exceecing BRa
3,84,51,000 on Revenue Account and
not exceeding Rs 50,000 on Capital
Account be granted to the President
out of the Consohidateq Fund of the
Union Territory of Pondicherry to
defray the charges which will come
ip course of payment during the
year ending the 31st day of March,
1977 in respect of ‘Education’”

DEmAND NO, 19—MEDICAL
MR SPEAKER Motion moved

“Tobat a sum not exceeding Ra.
2,21,78,000 on Revenue Account be
granted to the Preaident out of the
Consolidated Fund of the Union Ter
nilory of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1977 in res-
pect of ‘Medical' "

20—INFORMATION AND
PUBLICITY

DEMAND NoO

MR SPEAKER Motion moved-

“That a sum not exceeding Rs.
10,34,000 on Revenue Accoury be
granted to ihe President out the
Consolidated Fund of the Union Ter-
ntory of Pondicherry to defray the
charges which will come 1n course
of payment during the year ending
the 31st day of March, 1977 in res-
pect of ‘Information and Publicity’.”

DEMaNp No 21—LABOUR AND EMPLOY-
MENT

MR SPEAKER Motion moved:

“That a sum not exceeding Rs
14,98 000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union Ter-
nitory of Pondicherry to defray ihe
charges which will come wmn course
of payment during the year ending
the 31st day of March, 1877 in res-
pect of ‘Labour and Employment'.”
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Dinanp NO. 22-—S0C1AL, WELFaArz

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
84,27,000 on Revenue Account and
not exceeding Rs. 1,70,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry to
defray ihe charges which will come
in course of payment during the
year ending the 31st day of March,
1977 in respect of ‘Social Welfare'.”

DEMAND No, 23—COOPERATION

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs
23,62,000 on Revenue Account and
no{ exceeding Rs. 21,73,000 on Capi-
tal Account be granted to the Presi-
dent out of the Consolidated Fund
of the Union Territory of Pondi-
cherry to defray the charges whuch
will come in course of payment dur.
ing the year ending the 3lst day of
March, 1977 in respect of ‘Coopera-
tom'.”

DEMAND NO. 24—MISCELLANEOUS GENE~
RAL EconoMic SERVICFS

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
9,33,000 on Revenue Accouni be
granted to the President out of the
Consolidated Fund of the Union
Terrtory of Pondicherry to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1977
in respect of ‘Miscellaneous Gene-
ral Economic Services.”

DEMAND NO 25—AGRICULTURE
MR SPEAKER Motion moved:-

“That a sum nof exceed Rs.
82.60.000 on Revenue Accg?nt and
mot exceeding Rs. 6,85,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry to
defray the charges which wih come
in cotirse of payment du the
Year ending of 31st day of
1977 in respect of ‘Agriculture’”
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DeMarp No. 26—AnDvay HUBBANDRY
MR, SPEAKER: Motion moved:
“That a gum not exc Rs.
22,41,000 on Ue Account and
not exceeding Rs. 2,50,000 on Capital
Accouni be granted to the Preg dant
out of the Consalidated Fund of e
Unmon Terntory of Pondicherry to
defray the charges which will come
in course of payment during the
year ending the 315t day of March,
1977 1n  respect of ° mal Hus-
band.ry'-”

DeManp No. 27—FISHERIFs
MR SPEAKER: Motion moved-

“That a sum not exceeding Rs.
30.78.000 on Revenue Account and
not exceeding Rs 15,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry fo
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1977
in respect of ‘Fishenes.”

DEMAND No, 28—CoMMUNITY DEVELOP-
MENT

MR SPEAKER Motion moved

“That s sum not exceeding Rs.
44,58,000 on Revenue Account and
not exceeding Rs. 1,00,000 on Capi.
tal Account be granted to the Presi.
dent out of the Consolidated Fund
of the Union Territory of Pondi-
cherry to defray the charges which
will come in course of payment dur-
ing the yeer ending the 31st day of
March, 1977 in respect of ‘Commu-
nity Development'*

DEMaANp NO. 290—INDUSTRIES
MR. SPEAKER: Motion moved-

“That a Bum not exceeding Rs.
28,24,000 on Revenue Account ard
not exceeding Rs. 36,00,000 on Capi-
fal Account be granted to the Presi.
dent out of the Consolidated Fund of
the Union Territory of Pondicherry
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1877 in respect of Indus-
tries'.”
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Doagaxp NO. 30—Foop axnp NUTRITION

MR, SPEAKER. Motion moved:

“That a sum not exceeding Ras.
431000 on Revenue Account be
granted to the Presideht out of the
Consolidated Fund of the Union Ter-
ritory of Pondicherry to defray the
charges which will come in courge
of payment during the year ending
the 31st day of March, 1977 in res-
pect of ‘Food and Nutrition'.”

DeEManpd No. 31—ELECTRICITY
MR SPEAKER: Motion moved:

“That a sum not exceeding Ras.
2,29,37,000 on Revenue Account and
not exceeding Rs. 1,41,85,000 on Ca-
pital Account be granted to the Pre-
sident out of the Consclidated Fund
of the Union Territory of Pondi-
cherry to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1977 in respect of ‘Electri-
aty'.”

DEMAND NO. 32—PORTS AND PILOTAGE
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
4,53,000 on Revenue Account and not
exceeding Rs. 1,14,000 on Capital Ac-
count be granted to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry to
defray the charges which will come
in course of payment during the
year ending the 31s day of March,
1217”111 respect of ‘Ports and Pilot-
age'.

DEMAND NO. 33—LOANS TO GOVERN.
MENT SERVARTS

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
30,20,000 on <Capital Account be
granled to the President out of the
Consolidated Fung of the Union Ter-
ritory of Pondicherry to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1977 in res-
m“gf ‘Loans to Government Ser-

170

SHR] ERASMO DE SEQUEIRA
(Marmagoa): Sir, I want to raise a
point of order. Sir, if you Ilook at
the statement made on 8th March by
the Deputy Minister of Finance, you
will see that in paragraph 8 a deficit of
Rs, 7.88 crores will be met by grants-
in-ald by the Goveernmnt of India
and further on a deficit of Rs. 369
crores on capital accounts will be met
by loans from the Government of India.
As you are aware, Pondicherry is &
Union Territory and as a Union Tegri~
tory distinet from a Siate, it iz not
open for it, not having separate per-
sonality, to have any public debt. It
must always have a balanced budget
and the manner in which that balance
is achieved is by funding, the source
of whieh ig the Central Budget.

We have not yet either received, con-
sidereg or passed the Central Budget
My submission is, it would be finan-
cially improper, in fact illegal, for the
budget of a Union territory to be pass-
ed before the Central Budget is pre-
sented and before the Consolidated
Fund of India is operated. If you
look at the Pondicherry Account
in the Explanatory Memorandum,
you will find that at the end
of the revised estimates for 1975~
76 the balance in the <Consolidated
Fund ig nil. Thig iz how it is every
year in a Union territory because what.
ever deficit there is, it is made up by
the Central Government ang that is
how you come fp ‘nil’. By its very
definition, the budget of a Union ierzi.
tory is defieit. So, it would be Impro.
per, illegal and financially impossible
for us to appropriate any money out
of a fund that has no money to begin
with until such time as c¢ur own fund
is operated and that money accrues to
the Union territory.

MR. SPEAKER: There is nothing for
the Speaker to say. It is for the House
to decide. There is nothing illegal and
improper. The House is sovereign and
it can recide everything. There is no
infringement of any rule.
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BHRI DINEN BHATTACHARYYA
(Serampore): Let the minister clarify

4
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MR. SPEAKER: The submission
made by the hon. member is that it is
improper and illegal for a union terri-
to be considered before
Budget is presented, There
question of illegality, The House
of the matter. I have given

5
]
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Z

i

SHRI ERASMO DE SEQUEIRA: You
have ruled and I have to bow to it

*SHRI JAGADISH BHATTACHAR-
YYA (Ghatal): Mr. Speaker, Sir, while
to speak on the budget of Pondi-

I would like to put a question
Finance Minister. I would
from her how many re-
1g unforiunate day will fall
when she will have to come
s House for securmng appro-
for the budget of Pondicherry. I
remind you Sir, that President's
was imposed in Pondicherry on
24th March, 1974, In othex

it jg almost two  years
since the State is under the
ident’s rule and during this
period the people have been denied
the right to express their views about
the nature of economic development
that they require or the amount that
they would like to be sanctioned for
such activities. They have also been
denied their say in this admi-
nistration of their State It
appears to be very strange to me
that we the Members of Parlia-
ment coming from the different States
should be calleg upon to vote a budget

LHRHHIH
E§§§§

the Minister while introducing the
budget could not give an indication as
to when elections would Le held in this
State. The whole isituation remains
&g uncertain as before. I cannot
really understand why elections are
‘being postponed After all it is a very
smal] Btate. The tota] area covered
by ihe Btate is Htile over 400 sq, kilo-
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metres and the population is little
over 4 lakhs. Needless to say that
administrative dificulty cannot be the
ground for postponing the elections.
It only indicates the contempt with
which this deq] with the
brinciples of democracy and show
their lack of faith in peopleg verdict.

Now, coming to budget proper we
find that the total receipts would be
to an order of Rs. 10.44 crorez and the
expenditure would be to a {(une of
18.32 crores. Thus there will be a
deficit of Rs. 7.33 crores. This will of
course be met by the Central Gov-
ernment a8 grants-in-aid. I cannot
help mentioning i1n this connection
that this policy of the Central Govern-
ment to meet the deficit of the State
Budget has never remained consistent.
If any State has a deficit budget and
has at the same time a non-Congress
Government the deficit is hardly met
by loans not to speak of grants-m aid

Coming to the specific provisions
n the budget I fing that an expendi-
ture of Rs. 89.45 lakhs has been made
tor agriculture while under the head
Police we fing that an allocation of
Rs. 94.69 lakhs have been made For
a small State like Pondicherry the ex-
penditure on Police is rather ewtraor-
dinary and it 18 indeed pitiable that
it should be given priority over agri-
culfure which means pnority ower
food articles. I am reminded of a
sarcastic remark of a friengd of mine
who describing the situation stated
that when these peeople wanted for
eating they certainly got it with an
additional ‘b’ before it. That 1s they
got “beating” for “eating”

Let ug have a look at the provisions
made for education. Under this head
we find that g sum of Rs 76.94 lakhs
has been made for Government Higher
Secondary Schools while the non-Gov-
ernment schools have been given only
Rs. 2.30 lakhs. It is not only in Pondi-
cherry but in almost all the States
ruled by the Congress Party the private

*The ¢riginal speech was delivered

in Bangall.
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schoolg are given this raw treatment
I hag the opurtumty of meeting the
Lt Governor of Pondicherry some
time back Dunng the course of con-
version he wag supporting the cause
tor the developmeni ol Sanshnt edu-
cation in our country and the same
feeling was reciprocated hy the Presi-
dent of India recently while aduressing
a meeting Unfortunately, the budget
provisions have nothing to spare 1o1
propagation of Sanskrit I was really
surprisved while going through the a1
fterent heads of expendituie In all
most every demand a sizable amount
hag been shown under the head other
expenditure lo quote an example &
sum of Rs 16 lakhs has been allocated
under this head under the main de-
mand of Education I do not under
stangd why this expenditure cannot be
specified and why thiy is bewng left in
a state of uncertainty This naturally
gives rive to a doubt that either the
amount 18 not being spent poperly or
not speni at all

He who has gone to Ponuaicherry or
has visited other coastal rcgions will
this ETAOI ETAOI wadw doiad odo:r
the fishermen Live are not fit tor humen
habitation While 1 am glad that for
the first time the Central Government
has reahised the necesuty of impros
ing the wituation by makiig some
provision under ihe Depariment ol
Fishery yet I cannot resirain the feel-
ing that the action could have been
mmitiated much earlier I do not really
know how far even this velaterd action
will help to improve the condition of
the fishermen because 1t the Govern
ment was really keen they should have
made a separate budget provision fox
a specia] housing scheme for the fish-
ermen Since thig hds not been done
I am afraid thal the project will not
get as much atlention as it deserves

_and 1t 14 not rare when even ihe oud-
gets provisions are diverted for other
purposes also I would alsg hke to
draw the attention of the Central Gov-
ernment to another matier of import-
ancet While regulation have been
made imposing moratorium on debts
of agricultural labourers, small mrargi-
nal farmers, artisan etc nothing has
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been done for the poor fishermen 1
do not understand why this class of
people who are no better than those
whn work in the fields have been
exempted from the provisions of the
lam which has granted freedom from
indebtedness to millions of rural vil-
lage workers I would therefore urge
that even now a suitable provision
should be made o rectify the above
defect and since the budget does not
uphold the cause of these poor people
and demesg the people of the State
the; nght to vote to choose a repre-
sentative Government I find it dufti-
culy 1o exteng my support to the bud-
get proposaly, With this I conclude
my speech

SHRI ERASMO DE SEQUEIRA Mr.
Speaker, Sir, 1t 18 a pity that the Union
Terntory of Pondicherry has Leen
under Presidents Rule since 28th
March 1974 that is, about two years
ago 1 would hke to record a protest
about the manmer in which region
after region m this country 1g being
denmied 1its basic democratic mght of
loca)l self-government Whereas m the
case of States which are taken over
under President 5 Rule 1t 11« customary
for us to appoint a Parhamentary
Committee to ensure that the Govern-
ment discharge their functions we
hiwe not been doing the same in the
case of the Union Terntories So my
first demand would be that Govern-
meni should come forward and consti-
tute Commitiee which can ensure that
some Jheck 18 kept on the evecutive
from the parhamentary side about the
admimistration of this area

None of us know anv rcason  why
election, 1n Pondicherry should cont:
nue o be postponed There 18 no re-
port whatsoever of any problem of law
and order 1n that area or any crisis of
any nature that justifies the continua-
tion ot Presidents Rule Therefore I
would galso like to demand that the
electiong 1n Pondicherrv should be held
at the earlist possible moment

1{ you look at the explanainry memo-
randum to the Budget, you who have
had so much experience
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MR SPEAKER He tan continue
after lunch,

1300 hrs.

The Lok Sobha then adjourned for
Lunch till Forteen of the Clock

The Lok Sabha te-assembled ajter
Lunch at Five Mwmnutegs past Fourteen
of the Clock

[MR DEPUTY-SPEAKER wn the Chair]

PONDICHERRY BUDGET, 1976-77—
GENERAL DISCUSSION AND DE-
MANDS FOR GRANTS, 1976-77—

contd
SHRI ERASMO DE SEQUEIRA
Marmagoa) When Mr Speaker was

in the Chair 1 was saying that, with
his considerable experience in finan-
cial matters he would understand how
imporiant it 1s tor ug to have sume
detail, of the budget that hag come to
the House to be able o appreciate
what is contained in the budget But
now that you have assumed Chairman-
ship may I mention, so that we can
count on your objectivity—as you may
not have ag much expenence of the
Government—that 1f you look at it,
you will see the manner in which the
budget 1s presented to us First of all,
we are dealing with the budget of an
area with which wee are rot supposed
to be familiar as Memberg of this
House It 1 only because there 15 un
fortunately President’s Rule there that
we have to deal with 1t Please 1ead
what 1s called the Explanatory Memo
randum You will see that ro expla-
nation has at al} been given to us and
no details have been given to us which
would enable any kind of an apprecia-
tion as to what the budget 18 all about
In fact 1n respect of Capital Account
if vou look at p 12 1t reads

“The estimafes include provision
for acquisition of site for the propos-
ed tential University construction
uf builldings to accommodate colleg-
es expansion of hospitals ai Pondi-
cheerry and Karaikal, construction
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of sta®® gquarters for Government
servants and housing for police per-
sonnel as a w0 water
supply schemes for Pondicherry and
Karalkal "

That is all the explanation that we are
given i1n the entire budget on Social
and Community Services It is for
this remson that I keep repeatedly
complaiming in this House that while
the Government keep saying that they
belheve in following the substance of
the law TM® truth of the malter is that
the substance 18 being completely for-
gotten ang it ig only the procedure that
15 ostensibly being followed Because,
if it be that we are the custodians of
public money and {¥ 1t 1s we who have
to discyss the manner in which expen-
diture 1s bemng mcurred and the reve-
nue that 18 accruing, then we must
have the details because with the
detailg a discusswon in this House 18
nothing more than the mecre rubber
stamping of the Executive's action—
ang against thi, I proteci m the most
emphafic terms

Even 1n regard to the figures that
have been given to us this Govern-
ment keeps saving all the time that it
18 the States who are not doing enough
to see that they keep charge or contrel
but i1f you look at p 9 m the estimates
for Pondicherry Agriculture which in
the 1975-78 Budget had on 1nvestment
of Rs 8077 lakhs hag come down 1in
1978-77 {0 Rs 58 70 lakhs

Pondicherry is a coasta] area, and
lonk at the outlay on Fisheries In
1975-76 1t was Rs 4546 lakhs and in
the current budget it has come
down to Re 3283 lakhs That is
the hall-mark of the Government which
preaches one thing to mislead the
country and practices something com-
pletely dufferent

Since I do not find enough detailg in
the memorandum presented here to
go into any further appreciation of
whether what they are doing for Pondi-
cherry 1z right or wrong, let me men-
tion some fundamental problems that
aftect the Union Territory. ¥For axam~
ple, the first thing i that it is laid
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down by law that the deficit of Union
Territories is to be met by a grant-in-
aid from the Centre and by loan from
the Centre. Now, every year, in the
Central budget we have to make a
provision to meet the difilcit of Union
Territories ang the strange thing about
it is that from year to year we keep
charging the Union Territories interest
for the loan that we give, making ano-
ther provision to pay the interest back
to ourselves. Thig ig ridiculouyg he
cause it distorts the whole financial
picture. The Centre has accepted that
the Union Territories are deflcit and
hag accepted the responsibility for
making those territories surplus; and
under these conditions, to my mind
there is no sense at all in giving money
to the Union Territories only as loans.
They should give it as grants until
such time as the Union Territory be-
comes either self-sufficient or surplus.

One of the big problems in the Union
Territories is the matter of how people
are hired for Government jobs. As
you know, each one of the States in
this country has got a Public Service
Commission.

As g result of this, it is within the
State; a young man who wants job
from the Government can go and get
himself interviewed and can get g job;
in that, there is always the preference
that naturally exists for a local, domi-
cileq person. Againsi this, in a Union
Territory, the interviews are done by
the UPSC in Delhi, and whether from
Pondicherry or from Goa or from any
other Union Territory, every candidate
for a job has to come all the way to
Delhi at hig ewn cost and face an all-
India competition as against the Btate
competition where the jobs are in a
State. As a result of this, you will
find that many young men who deserve
jobs within their own Union Territories
where they are living, in the first place,
are unable to compete for these jobs
because they do not have the money
to go to Delbi and, secondly, are re-
quireq to face an all-India competition
for Union Territory jobs. The percent-
age of people from the State to get jobs
in their own territory ig thuch less. In

fact, I am sorry to say this; it is not
a nice thing to say this; but the truth
of the matter is that, in Goa today,
there are less Goans employed by the
Government in top jobs than there
used to be when Goa was a colony.
Thig {8 a very strange situation. This
is something which Government must
correct. 1 would, therefore, insjst that,
even if Government feels that a State
Public Service Commission shculd noé
be constituted in the Union Territory—
but I feel that there should be g State
Public Service Commission in the
Union Territory itself—, even if they
insist that the UPSC is going to con-
tinue ts select people for those jobs,
they should at least ensure that the
UPSC Selection Board sits in the Union
Territory; secondly, they should ensure
that the competition that is held for
these jobs is held within the territory
just as a competition is held witlin a
State. The difference is this; the ad~
vertisements in the case of Stateg are
published 1n the wvernacular papers
circulating in the State concerned
whereas the advertisements of the
UPSC are published in all-India papers.
This makes all the difference. Once
the advertisements are published only
in the local vermacular papers, then
automatically there is a restriction be-
cause the information does not get
disseminated.

The same thing applies to purchase.
So many sanctiong are required from
Ceniral bodies and from Central insti-
tutions for the administration of the
Union Territory, to purchase anything
or do anything; whereas a Union Terri-
tory, in order to overcome its under-
development requires a much faster
and quicker action as far as implemen-
tation is concerned, in view of the pro-
cedures that are being followed now,
thay action or implementation is retard-
ed. This is another area in which
Government must have a very close
look to gee that, whoever is In charge
of a department in a Unlon Territory
is in a position to have at least the
same authority, as far as impléementa-
tion of Budget is concerned, ag is avail
able to an officer in g State.
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There is, as we all know, a cell for
Union Terntories in the Home Minis-
try, and I would like to question what
#hig Celj is doing. I do not like Goa
being a Union Territory; I think, it
should be a State. Pondicherry should
also be a State. And the reason 18
that, by keeping them Umuon Ternto-
ries, the burden on the Central Budget
is neither more or less We have all
the trappings of a State, T.et Goiern-
ment discontinue this second-class
citizenship and make them a State
immediately. I have no quarrel But,
as long as they remain Union Territo-
ries, the Central Government has, by
law, certain responsibilities ta ensure
that the financial propriety 18 olLserved
in those areas, to ensure that the ad
ministration is properly carrieq on
For this reason, it has a Lt Governor
in each Union Territory; it hes o Cell
in the Home Ministry. I do not know
whether they have one in the Finance
Minmstry also. I will give two exam-
ples from Goa.

There was a memonal corsiructed
to a departed Chief Mimister and lakhs
of rupees of public money were spent
There was neither a Budget provision
to start with, nor was there any Bud-
get provision for the tremendous esca-
lation that there has been since the
orniginal investment was made I have
not heard a single word being said by
the Centra] Government uabout this
gross impropriety.

There wag another case A theatre,
a Rs. 5 crore project. was suppesed to
be built at a particular site That site
was chosen without preliminary inves-
tigation. Then somebody discovered
that the site was not switable. So,
without any further investigation, the
site was changed to another site on
which, again, no investigation was con-
ducted. Foriunately, the theaire has
not yet been built, but I am sure, as
soon as it is built—the site 18 just in
front of my house, very close to it—it
will be washed away by the 1iver, and
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that would not surprise me at all.

Therefore, ..

SHRI VASANT SATHE (Akola).
Then, perhaps, you would not be com-
ing to Parliament; you may mostly be
in the theatre.

SHR] ERASMO DE SEQUEIRA. If
my friend promises to perfori, I will
certainly be there, but with the kind
of performances that we are getting in
Goa, I am sure I will run away to
Parliament very quick,

My submission 18 that as long as
these areas are Union Territones,
these areas are Union Territonies, this
Government must ensure that its
must keep a close eye specially on
how money is spent and where there
is mismanagement like there 1s 1mn
Goa right now from one end of the
Government to the other, then it
should not hesitate {0 step in and
w»traighten it out.

SHRI ARAVINDA BALA PAJA.
NOR (Pondicherry) Mr Deputy-
Speaker, Sir, I must thank Mr Se-
queira for bringing to the notice of
this House so many points in a very
general manner because he also hails
from a Union Territory. I think,
this is the third time that you sit o
preside over this House when I take
part in the discussions as far as
Pondicherry 1s concerned.

MR DEPUTY-SPEAKER: Yes, 1
have the pleasure of listening to you

SHRI ARAVINDA BALA PAJA-
NOR: I do not know, whether 1t is a
pleasant or an unpleasant task for
you, but I am not very happy about
it, and 1 have seen three Ministers
dealing with thig subject First, Shri
X R. Ganesh was there, last time it
was Shri Pranab Kumar Mukherjce
and I am happy that after the Inter-
national Womens' Year , I have a
lady Minmmster before me. I hope,
this time my demands will be consi-
dered and conceded. At least this
time T hope, I would not get the same
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verbal assurance that is being given
in this House and not cared about
later on.

Mr. Sequeirg was mentioning about
the Union Territory Services; I have
a number of facts here, but at the
same time in certain tragic things,
we have some good thingg also. For
example, because of these Terrilories
under the President's rule, many of
¥you, my colleagues and my friends
here, are able to understand, at least
hear about Pondicherry once in a
way. I am happy that prior to Junch
hour, we had here only 20 Members,
we have now more than fifty or sixty
members. If the Pondicherry As-
sembly had continued, I think. there
would have been only thirty mem-
bers, but at least we gre having so
many members pow. I think, I am
able to propagate because as far as
my State is concerned—I do not know
about other States—propaganda has
made its impact so far as 20-Peint
Programme is concerned. Only by
propaganda we live and not by ac-
tions.

I will tell you the state of affairs
in Pondicherry, if the Deputy-Spea-
ker allows me time. I think, two
hours are there for this discussion, I
am the solitary man coming from that
particular State and the only man
who is there and who is not able to
do anything there. One great thing
is that for three years, the same per-
son has remained there. It is =ood.

When, we asked for elections earli-
er, they sald, they would consider,
the time was not ripe. I do not know.
how far I will be correct in demand-
ing the elections now during this
emergency. Unless the emergency is
lifted, we cannot have elections, that
may be the answer. As Mr. Sequeira
said ang some other speakerg ssid,
we are centrally ruled and directly
ruled from here. What prevented
you to direet your administrators at
Pondicherry to conduct the local elec-
tions for so many years. The pre-
sent local bodies that were suspend-
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ed for & year and then revived last
year for reasons best known to you
have those people who were eclected
ten years back prior to the DMK rule
and prior gsome time to the defect-
ing Ministerg of that particular place.
I am sorry to tell you that this is the
state of affairg that is existing there.
The people in these local bodies were
elected ten years back, the vacan-
cieg are not filled up and these pec-
ple are now trying to assoclate them-
selves with the 20-Point Programme
to take the people from below. This
iz how, you are implementing the 20-
Point Programme, and that is how,
my State is sending first class pamph-
lets like “Pondicherry vigorous im-
plementation of the 20-Point Pro-
gramme’. I leave it there as far as
elections are concerned.

Constitutionally you also know
pretty well that beyond three years
you cannot exteng the term of the
President’'s rule Rightly or wrongly
that is g fortunate thing. Now you
can say, ‘Tt is emergency. You can-
not apply that particular provision
of the Constitution.’ So you cannot
seek any remedy. But what is the
reason? If you allow these people
to continue to be essociated with the
administration in Pondicherry with-
out proper supervision from here or
without aythority to supervise over
there, the malady is that the bureau-
crats are crushing the needs of tihe
people there. I am sorry to tell you
this. All the time I used to he soft
in my statement but I am sorry in-
stead lof the Chief Minister, some-
body ig the Chief Minister. Instead
of other Ministers, some officlals are
the Ministers enjoying the benefita
that the politicians used to reap in
the past which we are dead against.
That i the case in Pondicherry. They
know pretty well. They gay, Tt is
President’s rule. We have nothing to
say’ But I am not happy about it. T
cannot move a pin there. They were
telling,. ‘What this man can do”
They have a wrong notion. Perhaps
they do not understang the relations
we have with the Prime Minister, how
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the Prime Minister j5 interested in
hearing the Memberg of Parliament,
how she will listen to them und all
that. I am pot saying this as a warn-
ing to the people at my place. I am
only giving vent to my feelings in an
open place so that it may reach them
in the proper fashion. I know how
many timés the Prime Minister ex-
pressed her feelings about it. I know
the Ministers also expressed their
concern. But the simple reason is
that we do not have the time to lock
fnto gll these matters. I would re-
quest whether there is any provision
in the Constitution or not, whether
you have contemplated legislation or
not, create a cell, not of officials, but
of Parliament Members, to supervise
first those Union Territories that are
under President’s Rule—of course,
Nagaland is a State and that is a
different matter—as also othey Union
Territories. These people at leasi can
review it and see what is really tak-
ing place. I am sorry to tell the De-
puty Finance Mimster that I am in
full agreement with Mr. Sequewra and
at times I used to feel that there is
no point in taking part in these dis-
cussions. The material you have
supplied to us—I went through it very
carefully. I do not know whether it
is not something which even a Third
Standard boy would not have written
1 do not want to waste your time
Everytime we speak gbout it Take
agriculture You say, ‘We are going
to spend thig much® What is agri-
culture? For education and for Uni-
versity and all that—in general terms
that we get from the English dictio-
nary, whether from Oxford or Cam-
bridge. You put out that these are
the things on which you are going to
spend. Madam, just for an example
. .(Interruptons) Yes, I have lo ad-
dress her through you. Mr. Chairman,
last time they safd about the Univer-
gity Here also it is mentioned—re-
venue expenditure for TUniversity
education and all that. But what is
the progress you have made about
University? What ig the real work
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that you have done? Who is super-
vising or who is examining ur are
you aware of it or at least cannot you
give some material {o the Members
present here so that they can under-
stand what dg happening in Pondi~
cherry? When they think of Pondi-
cherry, they only think of the Auro-
bindo Ashram. I am happy about it.
I tell you that if you come to Pondi-
cherry, you visit the Ashram and go
back and you say, ‘Everything is
beautiful. Everything iz fine there.
You go there for meditation. Of
course, 1t 18 goed for you o meditate
these days to work hard. But have
you ever heard of the people who
are living in Tiruvethigudi? Have
you ever heard of the people living
in Viritigudi? Have you ever heard
of the people living in Mahe? Have
you ever heard of the people living in
Yenam which iy part and parcel of
Pondicherry? This morning our Agn-
culture Minister was making a state-
ment. I thought he would give a
verdict on the cost-benefit ratio when
some of the friends raised about 1.
‘What is the position of Agriculture
in Pondicherry this year? Last year.
they were very strict. The adminis-
tration was very strict in procure-
ment They had a levy and collect-
ed a lot. This year they do not want
it from the poor farmers. I have als0
written to the Agriculture Mimster
on the subject. The price that you
have fixeq there is very low, much
less than the price in the neighbour-
ing State of Tamil Nadu. So also the
case with regard to prices in Karai-
kal. When we raised the matter last
time, they gave some sort of solatium
or pension. But this time they do not
give that even. They sald, nothing
doing. Even with the lower prices
we are not able to sell it because the
merchantg are not prepared to take
the paddy there.

I tell you, Government may come
with this 20-point programme in
which everything is being talked
about Bul the reat fact is that the
poor farmer is suffering. Every
evening he takes paddy in the cart
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brings it back apd selly it for hall
the price. That is the position in
Pondicherry. 1 gay this because I do
.not xnow how Centre is dealing with
this problem.

Three months back, when Kerala
problem was over, our Government, I
understand, wrote to the Central
Government to permit the rice that
is lying there to be sold to some
other State—a State that iz willing
to take it away, i.e. Kerala State.
Unfortunately, we cannot sell it in
Tamil Nadu because the price over
there ig not attractive or not cquiva-
lent to it. From there they have
enough of paddy. They do not re-
quire rice from our place . 2,000
tonnes were lying there. Kerala
Government was prepared to take it
up. Then we wrote to them and we
got a letter from the Agricul-
ture Minister He said, “It is
not possible to send it to Ke-
rala because that is a different
zone.” The highest price was given
by the Government of Pondicherry
and it is not in tune with the price
of All-India level. You cannot sell
it. You have to keep it there. What
is the meaning of such a letter? You
cannot take away extra rice that is
lying there with the rice men who
are in possession of that or the co-
operatives that are possessing that; if
you cannot take it away, do you mean
to say that the very same people will
purchase the bumper crop? That is
the reason why they do not have
voracity to produce They-are keep-
ing it and refusing it and the result
is that the poor farmer is suffering.
That is how the Central Government
is reacting towards the Union Terri-
tory and they say it is being admin-
istered. Every time Supplementary
Grants are coming. Major Grants are
coming ang Budget is coming. 1 say
and request that if there iz a Com-
mittee consisting of some Parliamen-
tary Members. some officials and the
Minister, then you will understand
every problem, you will take the
trouble to visit the particular terri-
:::r and react. That would bs bet-
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I would llke to intervene for the
same point which Mr, Sequeria and—
vyou do not realise the difficulties of
the Union Territory. You do not care
about the service conditions in g par-
ticular place. Recently, U.P.S.C. held
selection for the doctors in our terri-
tory. Our Health Minister is not
available. I cannot put everything to
the Finance Minister. The only thing
ig that she might pass it on to those
people. If that particular Minister is
also available oy his Deputy is avail-
able, I can represent and they will
realise our difficulty because our ter-
ritory is governed entirely by the
Centre They selected 30 doctors—
more than what is required there. In
this Union Territory in the past two
or three years, doctors were recruit-
ed by the local authorities there.
They advertised the posts in the pa-
per. They had a proper selection. A
number of doctors were taken and
they are serving in the Primary
Health Centres. Now the U.P.S.C. has
selected 30 doctors from Mizoram,
Assamn, Himachal Pradesh and all
these 30 doctors were given quit
notice. A month's notice was given
because they were temporary. Do
you know the fate of these doctors?
These doctors do not know where to
practise. 'The anamoly is that you
treat them in a technical fashion. You
do not go to the root of the problem.
This is a territory in the South of the
country. You post a person or per-
sons from the North. I do not have
any grudge. 1 wish they come and
do something there also. For a per-
son from Mizoram there is a problem
of language You know, he hag to
deal in allopathic medicines. He has
to go to the villages where the Pri-
mary Health Centres are located. It
creates problem for such persons.

Secondly, there is a human prob-
lem. These doctors are recruited by
the Union Territory Government.
You refuse tp call it a State Govern-
ment, your own officials or your own
authorities. These people are select-
ed and posted for two years. Al of
a sudden, 30 days notice is given to
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these doctors and they are sent out
of service. This problem deserves
human consideration under the 20-
point programme that is being ex-
tended to my territory.

When this problem was represent-
eg to the authoritieg concerned, ihey
simply casually said: “All right, we
will look into it.” 20 days have pass-
ed, only 10 more days are left with
these people, 1 think after ten days
they will be in the States, “I am sorry
for the doctors.” I hope they will do
something for the people also.

In the medical field I would like to
say something more, as to how the
bureaucratic administration is fune-
tioning there. I am not giving it as
a matter of aitack on them. The doc-
tors whg are trained by the French or
had French qualifications, who had
put in 25 or 30 years of servive are
there. The new entrants had the pri-
vilege or misfortune of being trainea.
They want to get rid of these people
What do they do? A person who
had been in Karaikal for 20 years,
and was serving in Pondicherry is
transferred to another station or
place. He iy given promotion. He
writes to the authorities saying 1
don’'t want promotion, please permit
me to remain here for 3 months or
4 months or 5 months. I have got
various details. I don't want to di-
late on all these things because I do
not have much time. They say: You
please write to me saying that you
don’'t want promotion. They take
this sort of letter from him but than
they tranafer him from there the
very next day. This is what happens.
He submitg his resignation. There is
another case in Pondicherry. I have
five doctors in respect of whom I can
say this, After 15 or 20 or 25 years
of service they have been compelled
to get out of their profession. The
feeling is growing that there is no
proper supervision or check on these
people. I used to approach them and
whenever I dig that they treated me

MARCH 11, W18

Pondicherry Budpet 88
1976—~Cenl, Dixc, & DG.
in 8 way not sxpected of them. Of
courge I pnever recommended any case
n my whole life so far. But if I say
something in the interest of justice,
they will say oh yes, we will look
into it and go on. But nothing will
happen. They are only servanis of
the people and I used to tell them
that they have no right to receive
garlands. 1 told them: You are not
politicians, you are paid servants,
you are to serve the public. Sir, 1
am not against the bureaucracy as
such, Politiciang must go back to the
people after every 5 years. But in
respect of these people, it is not so,
they are there permanently. There-
fore, I said o them that they have
no right to receive garlands. You
now come to Pondicherry and see
things. There is function there every
day. You gee the great names of
officials; I have a big bundle of such
invitations. If tHat iy the situation
here, I don't know what will be the
gituation in neighbouring Tamil Nadu
also which has come under Presi-
dent's rule now. I have great res-
pect for the Prime Minister and 1
know her well She visited Pondi-
cherry. She was happy. I wished
she could attend more functions, I
hope she could find some time for
this whep she comes next time. I
request Memberg to come there and
see for themselves how things are
moving there. There is a proverk in
Tamil that if you say things again
and again stones also will melt 1
will repeat it for the n-th time.

Anima] Husbandry Department is
mentioned in your Budget What have
you done to the Animal Husbandry
Vaterinary Surgeons? I have written
several letters about this, I have ask-
eq these people to make their repre-
sentations to you. These people, doc-
tors, others in the Veterinary Depart-
ment, ete. camnot approach these offi-
cials. They do things in their own
way. I don't know how the situa-
tion can be remedied. That is why
they all feel annihilated. It they are
intelligent enough and keep the ad~
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ministration in proper working order
and running efficiently I do welcome
it. Take the land reforms introduc-
ed in Pondicherry. This comes under
Prime Minister’s 20-point program-
me. They don't know the ABCD of
law. There is provision for appeal.
There are various exemptions. They
are given varioug ways how to take
shelter under the law which has been
passed by the Government. But these
people are not legally qualified pco-
ple.

The only ambition for them is this.
Just because g particular land has been
notified, you must surrender that. An
absolute surrender 1s expected of that
land. 1 may 1ell you that there are
benam: transfers of land also. It is
good tor them to look 1into that. I
know a number of cases in which the
people have explained thosez matters to
them ten years bhack or twenty years
ago. The karnam took note of this
notification and on that basis ibe sur-
plus lands available are to be surren-
dered. They have to submit to that.
If in one line they say that thut has
been rejected, then they have to go to
the court or the tribunal. What is
wrong in it? What is wrong in going
te the court and getting 3 stay from
it? After all three monthg back only
you introduceq this measure. You
must just hurry this up. The other
day while speaking here I said that
justice hurried was justice buried.
That is the reason why this complaint
is made that the laws are nct imple-
menteq because the High Court has
given a stay. I do not want to tell the
untruth here. The big landlords are
taking shelter under the guise and pro-
tection is being given. At the same
time I am sorry to tell you this thing.
I hope I won't be mis-understood if I
tell the very sorry tale so that my
friends on the other side might rea-
lise that. I used to tell that as a Mem-
ber of Parliament I was unable to do
anything there. This sorry tale has
happened because of certain bosses
who toppled the former elected Govern-
ment earlier, and who are able to do
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tain things, Even to-day I have
received a letter from » particular
fisherman who is the head of a coope-
rafive society of that particular place
who says that he cannot get it unless
he goes and sees that particular boss.
I buoked a trunk call to my person at
Karaikal who also got that confirmed.
1 do not want to name that boss who
15 noi here. He was an ex-minister
who was defeated in the election but
who is able to do it. There are iwo
or three people like him. I need not
name them. That is not good for our
Prime Minister because she is ugainst
this thing and the people who are spoil-
ing her name and the name c¢f the
Centra] Government. [ sincerely be-
lieve in this Government, Our Prime
Minisler 1s simply interested in the
welfare of the people and not in these
small bosses who have been creating
these troubles. There are a namber of
telegrams and hundreds of leiters
about this bureaucrat. I do not know
why this Government 1s yielding to
this bureaucrat boss. This boss pro-
bably pleases by putting in somebody
in all the Committee. Once I also had
to tell him that I was not there by
hig mercy and that I was here as &
Member of Parliament electeq by the
people ang of course, at the pleasure of
our President and our FPrime Munister
and not because of all these people. I
am against these people who have heen
rejected ang defeated by the people
some of whom have even lost their
seats because they have ioppled the
government there, They must have
the mercy of the people. During 1974
somehow when the Government was
there, speaking about the roads I said
that there were a number of villages
which were being neglecled because
they did not have any connection with
the main road. Whenever the labour
force were to be taken, specially the
lady labour, it looked as if they were
taken to the place of work in a pro-
cession, during the rainy scason due to
floog water it is very difficult to go
there for lack of roads. It is high time
that a road is provided gnd is connect-
ed to the main road. There was &
P.W.D. Minister who was known to
me. He and the concerned buresucrat
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had agreed to have & plan for the road
but for two years not even the gravel
had been placed or moved and nothing
of that sort had been done. A budget
for Rs. 11 crores had been presented
at that time and the figure has gone
up to Rs, 18 crorez and, perhaps, it
might even go up to Rs. 21 crores and
odd only on overheads and unnecessary
expenditure such as prinfing of invita-
tion cards, publications =tc. just to tell
the people that they have done some-
thing for them. Thig ig how the pro-
gramme ig being implemenied and even
in my village, they have distributed
pattas to harijans numbering 20 or
25. They were given pattas about two
years ago, Everytime I go there I used
to ask them where 18 their plot. They
simply told me that it 1s only on paper,
Kudiiruppa law 15 there and 1t has uot
been implemented at all If thig 1s the
way we are going to implement the
law, bow are we going to implement
the Twenty-Point Programme. I tell
you that if this is the case with a small
territory of muine, I am afraid I do not
know what 18 going to happen to the
entire country We musty take a
serious note of this matter. When I
speak here I am not speaking for my
territory only but 1 speak for the
country also. So, when vou are going
to implement the 20-pomt programme
by mere propaganda and giving false
information, the people will reject us
and we will be rejected from the pre-
sent position. We shoulg not be com-
placent about the propaganda that is
going on in the country.

We once again request you to realise
the real difficulties of the people who
want to come up and who want to
contribute to the development ot this
country. I know that in this budget
you have made provision for appren-
ticeship and provision for enployment.
I 1 were to discuss each and every
item in the budget it will take me two
or three days 1 tell you that the
people who have got themselveg regis-
‘tered with the Employment Exchange
&8 long back as 1869, are yvet to get
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their Arst interview cardg in Pondicher-
ry. I have a nusaber of them. You
said that yoy bave complsted the 20-
point programme in a very efficient
manner. Because when we go to the
real truth if something is entirely
different what will happen, There is
already a saying that politics is the
last revort for the scoundrel. I want
not become a fact. As far as my
party ig concerned or the ruling party
18 concerned, we would like it to re-
main a saying and not a fact. I am
very sincere ang serious about it.

Pondicherry is g Union territory and
this budget is only a loan granied by
the Centre. This 15 not guing to help
us, namely, simply tfakiag the loan
from the Central Government and pay-
mng it back. You want to subsidise
something but you must remember
Pondicherry 15 not getting only lcan
but it 18 contributing to the toreign
exchange of our country and towards
the exchequer of our country. Every
year we receive Rs. 4 croreg by means
ot salary and also another Rs. 4 ciores
from France. Sp, Pondicherry de-
serves much more, You are not ahle
to look into Pondicherry properly. 1
am sorry to say that whenever people
visit Pondicherry they just wvisit the
Ashram over there and them come
back. You are not interested in the
people of Pondicherry. You have
never bothered to go and see the vil-
lages of Pondicherry. Sir, this 15 at
least the fourth time I am mgaking the
demand for Aryanakuppum River Pro-
ject and & thermal plant. Whenever 1
raise these issues the reply I get 15 that
the investigation is taking place and
plan 15 being proposed. Today 1 find
there 15 no mention about these two
things. What does it meant Sir, I
am bored of the procedures in the court
and now more Bo here in Sarliament.
We are not for procedures. They are
for the French and the Britishers. We
are for practical action. If we cannot
do that we do not deserve to be here.
When I tel] my peopls that about cer-
tain things I wil]l meet the Prime Mi-
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nister or the Finance Minister or the
Home Minister and nothing comes out
or we are not able to do certain things
then what is the purposes. Time lug
iz a very important matier.

We talk anq condemn the justice
being delayed in the court; bui what
is the position here. So, Sir, 1 am
taking this opportumity of making a
serious and fervent appen] and hope
that at least during this year of Emer-
gency and the year of 20-point pro-
gramme something will be done tor
Pondicherry. I appeal to all the Mtnis-
‘ters—only Mrs. Rohatgi is mesent—to
do something for Pondicherry. Now,
I do not get the same reply as 1 used
to get in the nast. At least if you
&Xive me these two thing, which I have
been demanding, 1 would have bheen
grateful. There 1s no mention of the
things achieved during the last year
or af the thingg planned to be a~hicied
during this year. If you 1ieally love
the people of Pondicherry then there
should be mention about it. 1Is it not
the responsibility of the o‘her Mem-
bers to know about 1t? Is there no
nece=itv tn know about 11? Similarly,
1 expect the gzame thing for other
States hke Goa. Himachal Pradesh,
ele.

We are al] interested in thesc things.
It you cannot create a sense cf com-
mon feeling, I tell you wea will not be
serving the cause of the unity of this
country. I am very serious about it.
Bimply by having one language. one
type of gress and one ivpe of food,
You cannot bring about the umity of
ils country. You must make the peo-
Ple live in this country by loving
Ganga and Kaveri, you must muke the
people love the Himalaya; and Kanya-
kumari, you must make everyone love
wveryone else. How can it be done
unlesg you make them understand
what i3 taking place in every corner
of the country. You must alss be
aware of what is taking place every-
where. Only now you are aware of
what ban been taking piace in Tamil
‘Nadu for three years. though we have
bemn saying this all these years. I
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appreciate that at least now you have
understood it. Many members yester-
day gave many more facts than we bad
given earlier,

Why has this situation ansen? It is
because of a basic lack of understand-
ing in us. If you are not going to
understang these things and the needs
of this countiry, I tel) you posterity
will punish us, not in the very long
future, if will punish us In the near
future.

Su I am not going 1o make any fur-
ther demand. 1 tell thi, to the hon.
Minister who is here; of course, the
other Minmisters are not available here
because they are very butv elsewhere
because for two or ihrec days they
have been sitting here. I will n.ake
my demands through my letlers,
through petitions. But I will only re-
quest you and pray lo you to give
serious consideration tp 1it. I do not
want a simple one-line 1eply saving
that ‘1t wil]l be considered’. We have
had thig king of reply from our school
days and college days and when 1 was
a professor. We shall not be satisfied
with that. I make this appeal to you.
If you are serious aboul what wur
Prime Minister is deing, if you really
believe 1n our Prime Muuster, 1f you
have taith in the country’s progress, it
you have faith in the progress of the
people then let ug not beiray her and
hetray the people. I hipe thi. will
ovoke the proper 1esponse On this
note, I conclude.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Mr, Depuly-Speaker,
in another iwo weeks, Prcsident's rule
over Pondicherry will have run for
two years. For the last two ynars, we
have been legislating for that Terri-
tory, budgeting for that Territory.
What are the improvementr, what are
the results, that have (.ken place?
The Member representing that Terri-
tory, budgeting for that Terniory.
cally described the conditions there.
Now he hag made several demands.
Those demands are the demands of the
people of Pondicherry, Other polilical
parties also have wmade semilar de-
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mands, If the concerned Minsters or
the Deputy Finance Mimster who 1s
here cannot answer all the points and
suggestions made by the Members, I
would suggest that al] the suggestions
that we make here now should L.e rot-
ed angd replies gent to the Members
concerned In detail so that we can
follogy them up.

First, 1f elections could not be held
now, I want to know the reasons Even
without Lfting the emergency for the
Territory of Pondicherry, i1t should be
poasible to hold elections because it 1s
Just as small as, or smaller than a
Corporation. Its Assemlly Constitu-
encies are smaller than wards of a
Municipa] area Although 1t 18 called
an Assembly, 30-member strong, it 1s
a big mumaupahty— that 15 all So
elections can be held Sco meny bye-
elections are held So electiong can
be helg without any difficuhiy

SHR] P. G. MAVALANKAR (Ahme-
dabhad) Panchayat elections have been
bheld 1in Gujarat

SHRI M KALYANASUNDARAM I
am coming to that

I do not say that a relaration should
be made 1n the policy of emergency
The only thing 1s that if electiong are
held some public meetings will have to
be allowed

SHRI DINEN BHATTACHARYYA
To all

SHRI M KALYANASTINDARAM
Not to—those who do mnot leliere 1n
elections

SHRI G VISWANATHAN (Wandi-
waah)- Shri Bhattacharyya

SHRI M KALYANASUNDARAM
Similarly elections to the municipalities
and local boards. Formerly they were
called communes on the French pat-
tern Now their towns are called
mumicipghties, and the Panchayat Act
and the Mumcipal Act are 1n force
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Last time our complaint wag that
elected councils were digsolved and
special officers were appoifted. Now
they have restored the olg covnal
indt 18 an  improvement 1 should
suggest that electlons for the local
bodies and the Pondicherry Assembly
could and should be held without any
difficulty. With regard ‘0 admiustra-
twon, I do not know what my friend
Pajanor will taink of my view, but for
historical reasons, Pondicherry and
Karaikaj will have to continue as sepa-
rate territories

SHRI ARAVINDA BALA PAJANOR.
I am in ful] agreemont

SHRI M KALYANASUNDARAM:
Otherwise, no political party however
strong 1t may be, ml get support.
But is 1t necessary to continue Mahe
and Yenam gs separate terntories?
Mahe 18 at a distance of 800 mules from
Ponaicherry, Yenam 's 290 miles away.
Yenam can be merged with Andhra
Pradesh and Mahe can be merged witk
Kerala and they will then Le beller
looked after then from tar off Pondi-
cherry and Karaikal A, I sad,
Pondicherry and Karniknal should con-
tinue with their separate identity un-
1] the people of thase areas themselves
—in tact Pandit Nehru guve tht assur-
ance—demand and deuide for merger
with Tamil Nadu That 1s the view of
the Communist party

If elections could not te held, kinrdly
constitute a committee here Does 1t
require any amendmoznt 1n the Consti-
tution” No Only an exsculive onder
18 necessary I -eque<t the hom
Deputy-Speaker and Shr1 Raghu Ramiah
o move in thus matter and take this
up with the Prime ‘[1mster and the
Home Manisler so that a commattee
could be constituled {o advise the
Home Mimstry In adrunisteriig that
territory during Prewident s rule. We
should get adequate opportunities to
explein the difficulties faced by fhe
people of Pondicherry

Pajanor referred {0 lond refcims
Therefore some problems in regarq to
their implementation I request him
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to take them up. There are several
Iacunae in the tenancy legislation,
thousandg of eviction petitions are
pending and evictions are being crder-
ed. Yesterday I referred to the Ordi-
nance issued by Tamil Nadu to stay all
evictions. The same ghould b» done
in regard to Pondicherrv aise. other-
wise thousands of ‘erants will be los-
ing their lands. Becausz of the Ceil-
ing Act and the threat of implementa-
tion of radical land reforms, land
owners resort to all soris of methods
to evict tenants. There should be an
Ordinince in Pondicherry algp banning
eviction of tenants. In the mean time,
executive instructions must be given
to the Lieut. Governor to direct the
police and other machine~; of the gov-
ernment not to aigd the lanj owmeis in
evicting tenants but protect the tep-
ants. Implementation of lang reforms
is one of the points ;n the iweny-
point programme. The government
machinery should not help in sabotag-
Ing the twenty-point programme, Exe-
cutive instructions must be given on
thig point of it is not possible to under-
take legislation immediately, The
ceiling on land accord:ng to the pre-
sent Act is 15 standard arres. thot 1+
22 acres of first class wet lands or
30-35 acres of dry lands

It a family consist; of inore than 5
members, the area will be 30 standard
acres. So, there wil] rot be much sur-
plus even if the Ceiling Act is fmnple-
mented as it is now., There i, no pur-
pose of implementing such a Ceiling
Act  Ceiling must be reducel if fhe
land  reforms have to b. electively
implemented. So, tha: also must be
considered,

Another point which I would like to
mention {5 about the davelopment cf
the Pondicherry port. It has been a
very important ang historical port, As
I =aig earlier. Pondicherrv ilself ig a
historical town. It {s an important
tourist centre. Whatever may be cur
eriticism about Auroville, ete., the
Centre must see that no spies enter
there. Our Home Ministry must be
vigilant. But still in the name ot
development, forelgn spleg should not
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be allowed to enter gng have their own
free-play. But, nevertheless, i; 13 be-
coming an important tourist centre.

During our freedom struggle, several
national revolutionaries took asylum
there. National revolutlonaries ke
the great poet, Suoramanys Bharati,
took asylum there and they were heilp-
ing the freedom movement. So, it is
Roaoricady an important place for us
It should be develnped. After its inde-
pendence, that is since 1933, what are
the developments that have taken place
there? The same old three textile
millg are there, they are still hecoming
old. For most part of the year they
are closed, Innustrial development 1s
not taking place. There is one sugar
factory. But sugar-cane is not avail-
able for this factory because the price
fixed for this commodity is so low
that the cane growers wil] not grow
cane for that factory. But the only
saving point iz that thare is no prohi-
bition there. There the people can live
on today, that is tappers and Pondi-
cherry being on the sea-shore, fisher-
men are living on fishing. For the
poor agricultural labourers, there is
no full employment. There are seve-
ral thousands of familiags which capnot
get even one mea] a day. They take
‘kanji’, that is. grue] and that is their
meal. Mr. Bala Pajanor was com-
plaining that the Parliament+ Members
are not visiting Pondicherry. But my
point iz that the Members of the
various Committees, when they visit
the Tamil Nadu, do visit Pondicherry
and Araving Ashram but they do not
wvisit the people there. Now, Pondi-
cherry requireg special attention. So,
from that point of view., the port
shoulg be developed. We dp not say
that it shouid be devr' ‘ped as a major
port because there will he an objeclion
from the other side. 1t shoull at least
be developed to some extent. When
Shri Mohan Kumaramangalam revre-
sented that constituencv., he made &
proposal that court ;hould be establish-
ed in Pondicherrv  There was alsn
a proposal that a *hermal power sta-
tion shouly be located there by bring-
ing coal from cther parts of the country
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and using it for the thermal station
and the power produced by this station
should be used for Pnndicnerry and
other neighbouring areas. Indirectly
it will benefit Tamil Nadu Why I
am mentioning this 1< that there is a
proposal to have big glant thermal
stations only near coal-fields.

1560 hrs,

Scintiflcally i{ is correct but every
rule has an exception, Areas like Ke-
rala, Tamil Nadu and Karnclaka are
far way from coalfields, Luke Tutico-
rin, Pondicherry 1s an 1deal place for
bringing coal by sea and localing a
thermal power station, Because of the
bigger masler plan, this proposal
should not be dropped Government
should pursue this proposal, especial-
1y because Shr1 Mohan Kumaramanga
lam was associated with it.

About the services, Mr. Sequeira
ani Mr Pajano: hive made some sug-
gestions, Just as the judiciary of Pon-
dicherry 1s looked after by the Mad-
ras High Court, for selection of the
service pecople except the Secretaries,
the Tamil Nadu Service Commassion
may be utilised Then the local peop'e
will be @iven prefercnce and many of
the prob.ems can be avoided

Mr Pajanor said that the assign-
ment of house-sites has ben done only
on pape: Provision of hous~-sites
and construction of houses for Han-
jans is one of the important features
of ithe 20.point programme. Whenever
the Lt, Governor of Pondicherry goes
to a village, he visits the Harijan
cheri firstt Every Governor shouli
do it, because once a person becomes
# Governor he should not recognise
any caste or community. So, he is
doing it as a Governor, mot because
he belongs to the scheduled caste. 1
appreciate his anxiety 10 do good to
the Haryans, but in spite of his sin-
ceritv and efforts, there is not much
progress. May I know how many
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house-sites have been allotted to Ha-
rijens and how many houses have been
constructed for the Harijans during
the last six months or one year? I
agree with Mr. Pgjanor that all this
is mere propagenda. The peogple
should really get the houses, Why
should such failures take place when
it is adminisiered from here for the
last two years? Is it not a reflection
on the Home Ministry and other Mi-
nistries here? There must be some
more seriousness in implementing the
20-point programme 1n a small term
tory like Pondicherry, make it an ex-
periment to determine the sinceriiy
for the 20-point programme and give
us the results at least within 3
months; not on paper hut <how us
results as to hcow 1t is being 1mple-
mented There also, all the political
parfies wh.ch have pledged support
to the 20-point programme must be
mvolved m the implementatinrn Mr
Aravinda Bala Pajanor would then
have an opportunily to explain most
of the grievances which hr expiessed
here. Whv sheuld these oicials be-
hate like Minigters? In fact, Minis-
ters must behive better The Prime
Minister has saig thay there should:
be no arches, 1 have advised mv
partv ageinst putting up arches and
other things, But now officiuls wnt
ws'rome arches garlande end nvita-
tinns for opening cercmonies The
officials a1e remlacing the Mimisters It
is a very bad habit which they aie
learning Of course Tamil Nadu
wae leading in these thinegs also.
earlier Aflier the Ministers have
gone, offictals have started doing
it Please instruet officers to avoid
al] this waste, With these words
I conclude_

DR. HENRY AUSTIN (Ernakulam):
Whenever we think of Pondicherry.
we, at least those of us who are cul-
turally dispored, become culturally
involved mentally. I recall the giate-
ment made by the Jate Pandit Jawa-
harlal Nehru wherein he said that one
of the main reagoms why the Biate
‘was retaincd as such, instead of being
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merged with the neighbouring State
of Tamil Nadu, was the expectation
that that pocket would be preserved
as an area for the developmenty of
French or Indo-French culture, When
such a decirion was taken, the people
of Mane, an enclave in Kerala, Karai-
ka] and other places cut off from the
main area of Pondicherry, were ap-
preliensive that their regions would
not be properly developed. For 1ns-
tance, Mahe, an enclave about 600
miles away from Pondicherry and
lymmg in the heart of Kerala, is by
and large neglected.

I just intervene to highlight the
problems of the people of Mahe, be-
cuuse they feel that theit grievances
are not being adequate!v looked into,
Even to make 2 sumple 1cpresentation.
they have tn travel about 600 or 700
miles, They feel that much of the
budgeted amcunt is spent m Pondi-
cherry proper. People of Mahe feel
neglected; and that place is a com-
pletely neglected place. I am not
concerned whether more money is ae-
voted to the main Pondicherry itsel?
but due interest should be shown In
regard to the detached or cut-off areas
like Mahe.

Mahe 1s on a river-mouth. There 1s
tremendous possibility for Mahe be-
ing devetopc@ as an important, fishe-
ries harbour. These days, Kerala has
seen a B'ue Revolution, a revolution
which now has seen the emergence of
a big flec. of over 5,000 mechanized
fishing boats; and in the 6th Five-Year
Plan it is proposed to launch deep sea
finishing boatso and in the Five.Year
ry Government had taken interest m
Mahe, it could also have caught un
Withthereaofxera]ainthedtve-
lopment of deep sea fishing. 1 would
request the hon Minister to see that
the Mahe region eatches up with the
ma‘l!utreatn!: of i:ocio-mnbmic deve-
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been founded, the city of light, is at-
tracting international attention though
it is just outside Pondicherry. i. had
the privilege of being present there
when fhe foundation stone for this
greatg city of Auroville was laid. It
aroused much hope and expectation in
those people who are interested in
a composite world culture, I do not
know whai is the present situation
there, Subject to other things, if the
Central Government feel that the
development is in tune with the
development of our culture, I think
we shoulg devote some money for the
further development of the citv of
Auroville

The main cultural centres of Pon-
dicherry are very stimulating snd en-
livening, But, at the same time, I
would soyv that just a few miles or
even a few furlongs away from the
main arezs of cultural activity, we
find areas embracing the chillness of
poverty, which is most distressing. We
see hutments after hutments there, I
do not think any attempt has been
made to elevate the people, who form
the bulk of the population *here.
Every lourist or every other person
coming tc the Pondicherry ashram is
preoccupled with seeing the ashram
and spending a few hours there, They
ignore 80 to 80 per cent of the People
who live a little bit away from the
ashram. Even those who meditate
for hours do not care to spend a few
minutes to bring a little cheer to these
poor peopie,

Now Pondigherry has attracted
wide attention, Those who have wat-
ched the political experiments
in this country would no doubt know
the fact that Pondicherry has emer-
ged as a mode] for secularism, The
representatives of minorities have be-
come Chict Ministers in that State,
That is a tribute of the State in the
matter of jts adhersace to secu-
larism. ... (Interruptions). VYou
may not believe in it, but it is
a cardinal principle of our po.
licy to encoursge, the minorities,
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provided they do not go against
the majnstream of national life, If we
go into the history of Pondicherry, we
will find that they had been given an
opportunity to contribute their share
towards the national mainstream, and
that is mainly because of the spirit of
secularism which is stimulating the
people there,

As Shri Kalyanasundaram has very
rightly pcinted out, the economic
development of that State is at a very
low ebb, Of course, the ashram 1s
running some small scale industries I
will not go iuto the chauvinstic ap-
proach of some local people to this
problem of Ashram’s work but I will
say that it is the bounden duty of the
Government to see that the State of
Pondicherry is helped m its economic
development,

The Central Government has started
a medical college in Pondicherry 1t
had roused hopes m the people that it
would be developeq as a regional col-
lege, I do not think it is receiving
the attention it deserves I think 1t
can be developed as a regional centre
for medical r <-arch nn the hnes of
the All India I-stitut: of Medical Sci-
ences, because a lot of students are
soming tliere from different paits of
the couniry,

Pondisherry is a beautiful State
from the point of view of tourism. We
#an develop it further I co not think
this aspect 1s given as much atten-
tion a8 it deserves, A lot of people
from 21l over the world, particularly
from Western Europe, are coming
there, because of the late Mother, the
Ashram and the Auroville city So,
em integrated plan for the all-round
development of Pondicherry should
be adopted,

I would submit that the develop-
ment of Mahe which forms an inte-
gral part of the State of Pondicherry,
should not be neglected. My area of
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political activity is adjoining the re-
gion of Mahe, time 1 pasa
through Mahe, the people come and
tell me that Mahe is being neglected.
If 1 were a chauvinist, I would have
argued that Mahe should be detached
from the State of Pondicherry and
be merged with Kerala. Perhaps, that
is the best solution, But I do not want
to sound a discordant note. So, 1 will
say, let us develop Pondicherry; but,
in the process, let us not neglect Mahe,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): A1 the
very outset I would like to thank the
hon Members who have participated
in this discussion, By and large. “hey
have carried it to very logical and
lvely conclusions

Shri Bala Pajanor made a very im-
passioned and relevant speech, and

1 think he voiced with ~"eat
anguish some of the things which
need consideration there 1 am

not in a rposition to make any
comments on them, but I can certainly
assure him that they wilh be tuken
note of, I would 1equest him to p2int
out cases where immediate action i8
necessary so that it becomes e=sler
fm1 us to act, because, a< he himself
has pointed cut, 1t is the Prime Mims-
ter's wish and the wish of the Gov-
ernment that these things are irmple-
mented, and implemented in the shor-
test span of time and with fairness
and justice 1o all concerned

SHRI ARAVINDA BALA PAJA-
NOR I weould be grateful if ihe
hon Minister visits Pondicherry early
so that these things can be solved
easily,

SHRIMATI SUSHILA ROHATGI: I
accept the invitation but I will not
confine mv visit to the Ashram omly,
=0 that, apart from its spiritual value,
I can coniact the people who are
the real wealth of lie,
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Bhri Kalyanasundaram has suggest-
ed the constitulion of a committee. 1
<o not know whether that can be done,
but certsinly that has to be taken
dnto consideration. I am, however, in-
formed that there are some informal
committees which look into various
matters, I am sure they meet every
month and they do take some decisions
and the Member of Parliament is also
associated with them. Whether that
is sufficient or whether it is possible
to set up a consultative committee
Yor a union territory are matters
which will be considered,

Shri Sequeira, who has chosen not
to be prosent here, made “many points
which were political as usual, 1 need
not go irto them, but his complaint
about bureaucracy and complacency
should be locked into immediately
provided instances are pointed out to
us,

Regai‘ding land ceiling, there have
been about 25 cases pending, but the
stay orders were vacated two or three
days back. and now I think it should
be possible {o implement them at a
faster pace, so that ceilings can really
take shape

About the thermal stalion. I have
#ried to collecy as much information
as possible, but I am sorry to sav
that there has not been much advance
eon the infecrmation provided last time
The matter is being examined from
the techno-economic angle, and we
‘will see that things are expedited, The
port project, however, I am told, is
linked with the thermal project. Even
if it is geared up, it wil] depend on
the thermal project, and, therefore,
‘they have fo be teken up together

With regard to the university, the
situation is just the same as it was
some time back but I am told that
things have crystallised er are near-
iag crystallisetion, and very soom
® decislen may be expected,
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The Government of India is already
considering measures so that Pondi-
cherry dees ot suffer loss in its rice
dealings. They have aleo informed
Pondicherry that it can give its entire
rice surplus to the Central Pool.

It was mentioned that the provision
for agriculture lookeq less and this
had agitated some Members. 1 have
had it clarified, This provision looks
lesz because, s< explained in the ex-
planatory memorandum, the amount
realised from the farmers is now ad-
justed as recoveries taken in accounts
as reduction of expenditure and it
has resulted i a lower net expendi-
ture.

Secondly, Rs, 15 lakhs originally
shown in {the Budget for marginal far-
mers and agricultural labourers has
been taken from “Agriculture” and
the MFAL apency is now getting this
money from the Central Government
directly Trerefore, that does not
affect the totality of the provision
available to the Union territory under

‘Agriculture’,

About fishery a'so, I think, the same
position stands There has been change
in the policy regarding purchase of
boals. Accerding to the present policy,
the Agriculiural Refinance Corpora-
tion will be giving finance for this
purchase and Government has only to
provide 1{i'e margin money. Therefore,
the overall piclure, more or less. will
not suffer.

Asg far as Education is concerned,
this point was raised by Mr, Sequeira
and that was one of the few relevant
points which he had to confine to, I
think he had said that it had consi-
derably been reduced I am told that
for 197576, the plan outlay was only
Rs 5873 luklis and this js being in.
rreased to Rs, 10048 lakhs for 1976-
77 This shows how importance is
#iven to Education, and  therefore,
that argument iz nullified.
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About housing scheme also, I was
told—probably it was expected—that
we had arrived at some conclusion,
and I would like to take the House
into confidence, About housing sche-
me, the allocation for 1976-77 is more
than it was provided in 1975-76. A
Housing Bourd has been constituted
which wil] draw finances from the ins-
titutions and implement the housing
scheme, particularly for the weaker
sections of she society. 1 think Mr.
Kalyanasundaram wanted to have
some  dctails about some of these
schemes, I may tell him that as far
as Governmeni servants are concern-
ed, 80 Tvpe Il1 fats are under cons-
truction, 48 Type III flats are nearing
completion; 26 Type IV and 12 Type
V, 4 Type VI guarters have been com-
pleted, Scheme exists to construct 100
Type I and 120 more Type II quarters
for the iower categories of the Gov-
ernment servants, These are some of
the break-ups which I trieq to collect.
The only assurance that I would like
to give to the hon. Members is that
we fully share their concern and an-
guish by saying that it should be part
and parcel of the country, What hap-
peng in a particular corner has vital
reflections upon the rest of the coun-
try, It is a body politic; it is a body
organ, If there is a week corner
somewhere if there 1s a sick child
or if there is a sick part, naturally,
it not only affects that part but the
entire body. It has been the endea-
wvour and policy all along of the Gov-
ernment {0 give some attention to
those areas, to those States and to
those parts which do not come up to
that standard, and to provide them as
much assistance as posaible,

We are glad that the Government
of Pondicherry has been doing well,
We are sure that in course of time,
it will be coming up much further
in the development, ag it is doing
now. The only point that remains is
about elections, and I think, a coyple
©f days back, the President’s rule in

1876—~Genl, Digc. k& DG,

that Union Terzitory was extended by
one yeur. Why? Because we know
that it was on the basis of the Admi-
nistrators’ Report and I do think that
Members will agree that we will have
to take !nto consideration all these
things; and hence I say that all the
Members will withdraw any objection
it they had and give their unanimous.
support to the Budget,

SHRI P, G, MAVALANKAR: The
point that Mr, Kalyanasundaram men-
tioned in his speech was that there is
no Parliamentary Committee on Pon-
dicherry and the Minister has not
replied tu thei point. I thmk that
this is a sericus point. When any ter-
ritory of the Union, whether it is &
Central o: Union Territory or a State,
comes under President’s Rule, don’t.
you, Mr. Deputy Speaker, Sir, think
that the smid area should be served
by a Parliamentary Committee? Why
is there no Parliamentary Committee™

(Interruptions)

AN HON MEMBER: That is not
under the Constitution,

SHRI P, G MAVALANKAR: I am
not saying thu! the setting up of such
a Commiitee is a constitutiona] re-
quiremen*. My point is if any part of
India is goinr to come under Presi-
dent’s Rule, shculd there not be a
Parliamentary Committee constituted
for the purposr of going the benefit
of the views and experienced advice
of the Member: of Parliament to the
Home Minirter and to the Government
in general for guidance in the matter
of that perticular state or Union Ter-
ritory administration?

SHRIMATI SUSHILA ROHATGI:
All I can say is that we have takerr
note of that point, and if possible un-
der the Constitution or under anything
certainly, it wil] be considered,

MR, DEPUTY SPEAEKER We have
to remlise that 8 Union Territory
stands on a different. footing from =
State under President’s Rule and 20
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propriation (No. 2) Bill, 1976
all that the Minister can say is that
the point has to be examined, I think
we should be satisfled with that for
the moment, That is the position be-
cause, as it is, I think a Union Terri-
tory 18 an ¢xtension of the Home M-
nistry.

Now, thc question is:

“That the respective sums not
exceeding the arsounts on Revenue
Account and Capital Account shown
in the third colump of the Order
Paper, be pianted te the President,
cut of the Consolicated Fund of the
Union Territory of Pondicherry to
defray the charges which wil] come
in course of »iyment during the
year end.nz? 31st cay of March, 1977,
iu 1espec’ of the neads of demand:
entered in the seccnd column there-
of—

Demands Nos, 1 to 33"

The motion was adopted.

—

15.25 hrs,

PONDICHERRY APPROPRIATION
(NO. 2) BILL,* 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGD): Sir, I
beg to move for leave tp introduce a
Bill to authorise payment and sppro-
priation of certain sums from and out
of the Consolidated Fung of the Union
Territory of Pondicherry for the ser-
vices of the financial year 1976-77.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce g Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the Union Territory of
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propriation (No, 2) Bill, 1876
Pondicherry for the services of the
financial year 1978-77."

The motion was adopted,

SHRIMATI SUSHILA ROHATGI:
Sir, I introducet the Bill,

I beg to move t:

“That the Bill to authorize pay-
ment and appropriation of certain
sums fiom and out of the Consoli=
dated Fund of the Union Territory
of Pondicherry for the services of
the financial year 1976-77 be taken
inte consideration ™

MR. DEPUTY-SPEAKER- The:
gquestion 1S

“That the Bill to authorise pay-
ment and appropriatinn of certain
sums from and out of the Consoli-
dated Fund of the Union Territory
of Pondicherry for the services of
the financial year 1878-77 be taken.
into oonsideration”,

The motion was adopted.

MR DEPUTY-SPEAKER: We-
now take up clause by clause consi-
deration.

The question 1s:

“That Clauses 2 and 3, the Sche-
dule Clause 1, the Enacting Formula
and the Title stand part of the
Bill".

The motion was ndopted.

Clauses 2 and 38, the Schedule, Clause
1, the Enacting Formula and the Title
were added to the Bill.

SHRIMATI SUSHILA ROHATGI: I
beg to move:

“That the Bill be passed”.

MR. DEPUTY-SPEAKER:
question is:

“That the Bill be passed”.
The motion was adopted.

The-
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